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IN THE CENTFAL ADMINISTRATIVE TRIBUMAL s JAIFUP BENCH, JAIPUR,

CP 78/94 in
OB 229/88

.0

Date of ord=r 20.2,95

Ra jendra Fumzr Shaima Pztitionay

V/s
Smt, Me=zra Handa & Anothzr: Rezspondsnts

Mr, 8.V, Jain

e

Counazl for the petiticner.

¥Mr, U,D, Sharma

Counszl for the respondents,
CO RAM
Hon'kle Mr., Gopal Frishns, Manber (Judicial)

Hon'ble Mr, O0.P. Shaimz, Member (Adninistrative)

PEr HOH'BLE MR, Q.0 SHaFRrd, MEIIBER (4D 11‘1 ATIVE),
In th2 order datad 11,5.94 in OA no., 229/73,

14’94 {
the Tribunal had pazsmﬂ thz followi ng direction:-

" In view of th=z zbove discussion, we allow this
appliczticn partly and dirsct thzt the applicant
shall immediatsly bhe reinsctated, He will also be
p2id full waje2s for the pzricd since his retrench-
ment on 3,5,28 till his r2instatement, on his
furnishing an affidsvit to the satisfacticn of the
respondents that he was not gainfully asployed
during this peridd, within thrse months of hlS
furnishing such an affidavit. The claim of the
applicant for regularisation shall also bz consilzrsad
by the respcndznts in accordance with the provisicns
of the scheme for abscrpiicn of the casual lakour
that may have Leen przpar=l or may be praparsd in
future in accordance with the dirsctions of the
Supreme Court in writ p=titicne ne, 302, 372 of
1226, Daily Rated Casual Labour Employ:=d in Posts
and Telagraihe Departmznt Ve, Unicn of India and
Gthzrs, decided on 27.10,87, 1938(1)5LR 211, Parties
tc bzsr their own costs,"
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2. The l=2zrned couns2) for the respondents stzted th

the applicant has bkz2n rzinstated ﬂgg fﬁa_ an orger r?q
nezn passed on 12

of the Tribunal's ordeg/ Tt
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ing pzyunsnt of wages in termw
learned counsel for the applicant admits that the applicent

had bezen reinstztzd, As regards the payment of wages, he

e

state2e that he had given up his clzim for wagesz =f 3aturdsys,
2
Sundzayes and holidays before th2 Tribunsl only upto the paricd

cee2/-
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of reinstatement andAfor the pericd beyond his rzinstatensent,

3. Wz have hzard the learnsd ccunzse=l £or the parties and
have taken on record a copy of the order dzted 14,2,95

regarding payment of wages., Para 14 cof the ordsr of the
Tribunal reproduced above refers to payment of wagees for
the psricd upto the date <f his rezinstatement and Aot for

the period beyond the date of reinstatenent, If there is
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any diszute regarding paynent of wages for the pericod
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beyond the date of reinstaternent, it is not within the
{ :
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scope ofugresent Contenpt Petition znd the applicant is
free o have rscourse to a ramedy according to law, In

the circumstances, the Contemnpt Proceedings are dropped

“ and the_notices igzu=d are discharged,
(Qoe. SHLR";) (3.PAL FRISHNA)
MEMEER(A) HEMBER(J)
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